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Dated . r.&

Registration N o ..

f )  *' h  I  f  J ....................... Applicant (s)

VERSUS

U  y ) 7 n  e - <*/
Respondent (s)

A copy of the ORDER dated_______.J.??... . ( ............ passed by the Hon'ble
Tribunal in the above mentioned case is forwarded herewith for necessary action.
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C Before the above order could be

-signed . Shri M.P. Singh, counsel for the 

a pplicant a ppeared and he .geeks permission 

to uithdrau this 0A. Permission is granted. 

The 0A i3 dismissed as uithdra u n . w i t h  the 

liberty to the applicant ta a p pr o a c h  the 

Tribunal if he still faela aggrieved and if 

so advised.
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